
State vs. Kanhaiya 
FIR No. 27169/2019 
PS NAN 

07.06.2021 

An application is taken up through Cisco Webex. 

Present : Ld. APP for the State through VC. 

Ld. LAC Mohd. lmran. for accused. 

Ld. Counsel for applicant wishes to withdraw the present 

application. Hence in view of the submission, the present application is 

dismissed as withdrawn. Copy of this order b 

(ANS UL MEHTA) 
MM (East)/K D/Delhi/07.06.2021 



FIR No. 16205/20 

PS Gandhi Nagar 

State vs. Bunty 

07.06.2021 

Present : Ld. APP for the State through VG. 

Sh Ml Siddiqui, Ld. Counsel for applicant I accused. 

An application is moved on behalf of the accused Bunty 

seeking reduction of the bail amount submitting that accused is a very poor 

person and is unable to furnish his surety in the sum of Rs. 15,000/-. 

Considering the request, the application is allowed. Bail amount 

is reduced to Rs. 5,000/- with one surety of like amount. 
Let the accused be released on furnishing of his personal bond 

in the sum of Rs. 5,000/- with one surety of like amount. Application stands 

disposed off. Copy of this order be given dasti. 

(ANSHUJ ; EHTA) 
MM (East)/KKD/Delhi/07.06.2021 



State vs. Mohsin 
FIR No. 14236/20 
PS Mayur Vihar 

· 28.05.2021 
Present : Ld. APP for the State through Ve. 

None for applicant. 
At request of Ld. APP, put Put up on 03.06.2021. 

ANSHUL ~~~~\o/1s~E~\~ 
Locat10n: Delhi MFHT A Date: 2021.05.28 
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INTil£co · 
.. - DI lJRT OF HON'BLE SH. DUTY MM, 

IN RE: sn. EAST,KKD COURTS,DELID. 
STATE Versus AK.ASH @ VIRENDER 

S/o Sh. Sanjay Kumar 
Rio H.No. 37, Gali No.1 
Samrat gali, Khajuri Khas, 
Near Sherpur Chowk 
Delhi-94 
E-FIR NO. 031465/2020 
U/S-379 IPC 
P.S GANDHINAGAR ()JV n( 

(L ,.. AtPj iCATION FOR CALLING THE REPORT FOR JAIL 
Yr \ ~1 UPERINTENDENT OF MANDOLI JAIL ON BEHALF OF THE 

APPLCIANT/ ACCUSED ABOVE NAMELY AKASH @ VIRENDER 
j if' BEFORE THIS COURT. 

/ MOST RESPECTFULLY SUBMITTED AS UNDER: 

? lPl\1 1. That the above case is pending before this Hon'ble court and the 
[) '3 

r accused is in judicial custody since 19.02.2021 in Mandoli jail. 

2. That the applicant/accused as granted bail from this Hon'ble court on 

dated 20.03.2021 but due to non surety applicant has passed order of 

release on personal bond . on dated 29.05.2021, but the jail 

suP, · nt nded did not release the applicant till today. 

It is, therefore, most respectfully prayed to this Hon'ble Court 

f · rN r ~it} kindly be calling th~ report from the jai~ superintend ~f 
'l,p,J) f),.,.Rx1 Mb doli Jail, Delhi why he did not release the apphcant/accused till 

() J 4 today, in the interest of justice. :J JV "J (____, . 
,t, . 

Delhi Appli~a~ 6 
Dated :-01.06.2021 through col i~ 

0, RAHUL KUMAR GUPTA(ADVOCATE) 

\
~l'Y) ENRL NO. D-4424/2016 

'!) ' M-7217718228 
rj 6 Y\ · w> \) ~~033498@gmail.com 

r-illS,.._,,.., c,,,.P-~ 
I!!/ 



State vs. Mustafa 
FIR No. 141/21 
PS Mayur vihar 

07.06.2021 

An application is taken up through Cisco Webex. 

Present: Ld. APP tor the State through VC. 

Ld. Counsel Sh. Mahesh Chand tor accused. 

An application seeking interim bail on behalf of applicant / accused 

Mustafa is moved by his Counsel. 

Reply tiled by the 10. 

Arguments heard from both sides. 

Ld. Counsel tor the accused submits that as per the guidelines dated 

04.05.2021 laid down by High Powered Committee, the accused may be granted interim 

bail since he is in custody since 22.03.2021 . It is further submitted that maximum 

imprisonment tor the alleged offences is 3 years. 

Considering the emergent situation due to Covid-19 pandemic as well as in 

the light of the guidelines dated 04.05.2021 laid down by High Powered Committee vide 

letter No. F9/63/2020/HG/1409 aforesaid accused be released on interim bail for 90 days. 

Further, accused be released on furnishing of personal bond in the sum of Rs.10,000/-

subject to satisfaction of Jail Superintendent in terms of above mentioned order. Jail 

Superintendent is further directed to transmit the bond to the Court. 

In the light of the above mentioned, the present order shall be treated as 

Release Warrants for accused. Application is disposed of accordingly. 

Copy of this order be sent to Jail Superintendent concerned for compliance 
through Jail Messenger/Oak and also on his e-mail address. 

Copy of this order be also given to Ld. LAC and one copy be also sent to 
DSLA East. 

Accused to surrender before the Jail Superinta:en concerned on completion of 
90 days after his release. 

(ANSHUL EHTA) 
MM (East)/KKD/Delhi/07.06.2021 



State vs. Nandu 
FIR No. 141/21 
PS Mayur vihar 

07.06.2021 

An application is taken up through Cisco Webex. 

Present: Ld. APP for the State through VC. 

Ld. Counsel Sh. Mahesh Chand for accused. 

An application seeking interim bail on behalf of applicant I accused Nandu 

is moved by his Counsel. 

Reply filed by the 10. 

Arguments heard from both sides. 

Ld. Counsel for the accused submits that as per the guidelines dated 

04.05.2021 laid down by High Powered Committee, the accused may be granted interim 

bail since he is in custody since 22.03.2021. It is further submitted that maximum 

IE 

imprisonment for the alleged offences is 3 years. re 
Considering the emergent situation due to Covid-19 pandemic as well as in 15 

the light of the guidelines dated 04.05.2021 laid down by High Powered Committee vide 

letter No. F9/63/2020/HG/1409 aforesaid accused be released on interim bail for 90 days. 

Further, accused be released on furnishing of personal bond in the sum of Rs.10,000/-

subject to satisfaction of Jail Superintendent in terms of above mentioned order. Jail 

Superintendent is further directed to transmit the bond to the Court. 

In the light of the above mentioned, the present order shall be treated as 

Release Warrants for accused. Application is disposed of accordingly. 

Copy of this order be sent to Jail Superintendent concerned tor compliance 

through Jail Messenger/Oak and also on his e-mail address. 

Copy of this order be also given to Ld. LAC and one copy be also sent to 

DSLA East. 

Accused to surrender before the ~ -1 Superintendent concerned on 
completion of 90 days after his release. 

(ANSHU MEHTA) 
MM (East)/KKD/Delhi/07.06.2021 
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State vs. Ashwani etc. 
F\R No. 287/21 
PS Mayur vihar 

07.06.202, 
An application is taken up through Cisco Webex. 

Present: ld. APP for the State through VC. 

ld. Counsel Sh. Pawan Gupta, for accused. 

This is an application for reduction of number of sureties filed on 

behalf accused Ashwani. 

Report filed by the 10. 

Heard. Report perused. 

Perusal of the order dated 21.5.2021 reveals that the present 

accused was directed to be released upon furnishing of BB of Rs. 15000 

alongwith 2 sureties of like amount. 
As per the report of the 10, the accused does not have a 

permanent address and that the accused is of a criminal mindset, therefore, the 

court is not inclined to allow the present application, hence same is dismissed. 

Copy of this order be given dasti. 

(ANSHUL EHTA) 
MM (East)/KKD/Delhi/07.06.2021 



State vs. Ashish etc. 
FIR No. 287/21 
PS Mayur vihar 

07.06.2021 
An application is taken up through Cisco Webex. 

Present : Ld. APP for the State through VC. 

Ld. Counsel Sh. Pawan Gupta, for accused. 

This is an application for reduction of number of sureties filed on 

behalf accused Ashwani. 

Report filed by the 10. 

Heard. Report perused. 

Perusal of the order dated 21.5.2021 reveals that the present 

accused was directed to be released upon furnishing of BB of Rs. 15000 

alongwith 2 sureties of like amount. 

As per the report of the 10, the accused does not have a 

permanent address and that the accused is of a criminal mindset, therefore, the 

court is not inclined to allow the present application, hence same is dismissed. 

Copy of this order be given dasti. \\,? 
(ANSHJ~EHTA) 

MM (East)/KKD/Delhi/07.06.2021 



State vs. not known 
FIR No. 13157/21/21 
PS Mayur Vihar 

07.06.2021 

Present: Ld. APP for the State. 

Ld. Counsel for applicant. 

An application for release of vehicle bearing registration no. 

DLSSAD-5544 on superdari has been moved by the applicant Shahbuddin. 

Reply is filed by the 10. As per reply, 10 has no objection if the 

above said vehicle be released to the rightful owner. Heard. Application 

perused. 

Having considered all the relevant inputs, report of the 10 and 

in view of judgments in Sunderbhai Ambalal Desai v. State of Gujarat (AIR 

2003 SC 638), I am satisfied that this will be an eminently fit case where the 

above said vehicle can be released to the rightful owner, subject to 

execution of security bond. Accordingly, let above said vehicle be released 

to the rightful owner after preparing detailed panchnama; taking 

photographs of the same; valuation report and a security bond. 

The photographs of the above said vehicle should be attested 

by the 10 and countersigned by the complainant, accused, if any, as well as 

by the person to whom the custody is handed over. Applicant is directed to 

deposit the original RC to the 10. 

The application stand disposed of ccordingly. Copy of this 

order be given dasti to the applicant. 

(ANSH L MEHTA) 
MM (East)/KKD/Delhi/07 .06.2021 



State vs. Sonu 
FIR No. 18874/20 
PS Gandhi Nagar 

07.06.2021 
An application is taken up through Cisco Webex. 

Present: Ld. APP for the State through VC. 
Sh. Rampa! Singh, Ld. Counsel for accused / applicant. 

An application U/Sec. 437 Cr.P.C. tor the release of the accused Sonu is 

moved by his Counsel. 
Reply filed by the 10. 
Both the sides are heard on the application. 

Considering the following : 
1. that the accused is formally arrested while being in custody in some other case; 

2. that the accused is of around 21 years of age; 
3. that the case property has already been recovered and co accused has also been 

apprehended; 
4. that, in view of spread of Corona Virus, the Court is of considered opinion that the trial 

of the case would take time and it would not be appropriate to keep the accused further 

behind the bars till the conclusion of the trial. Hence, the application in hands stands 

allowed. 
The accused is directed to be released on bail on furnishing of his personal 

bond in a sum of Rs. 10,000/- with two sureties of like amount. Accused be released after 

verification of his address by the 10. It is further directed that the accused shall not tamper 

with or try to influence the prosecution witnesses in any manner after his release. 

Copy of the order be given dasti on request. 

Application is disposed off accordingly~ 

(ANSHU~ iHT A) 
MM (East)/KKD/Delhi/07 .06.2021 
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IN THE COURT Or:<ik ·~/YIJhJt1 )JJt.4.tf .VJ 
KARKARoooMA cou,v{, DELHI I 

In re:-

State Vs. 

' 
. fYLi~/foi I\-&' 

FIR No. .- I\.\~ \:'-l 

M.M., fa/ 

P.S. ~- u,Y·~-v, ¼Y 
U/sec. / ~") "\ :s r· (__ 
J.C. since 0 / '-' \ _, \ i-. 

DOH: 

APPLICATION UNDER SECTION 437 Cr.P.C. FOR GRANT 

OF BAIL TO THE ABOVE NAMED APPLICANT/ACCUSED 

MOST RESPECTFULLY SHOW ETH: -

1. That the applicant/accused has been falsely implicated in 

\ t,\ ').-\ the ,~ove noted case by the police of P.S. C11C\J\.IY v) ¼Y-o, . 
~ r:id .r:as sent to J.C. on 1/ ', )2, since then he is in J.C. 0 - t-)~vJ , ~~l) ~ ·· 

t' ~\ _ ~-::}, ~" e a ppl ica nt/ accu sect is totally- Innocent person ana 

(»t ,S~ y,,->"' has nothing to do with the offence as alleged upon him. . 
"S)< ~\ nt:t nothing has been recovered from the possession -of 

.It'...>~, the applicant/accused or at his instance and If an\· ., llcg"d 

-~A\ :;;overy ,;hown by the police upon him is plJntect one o nl;• 

~s"f ~€.') \ ~ n order to Involve hlrn In fo lse case. 

'1, rtwt a ll ll HJ ~1llt!tJ-1l'l o 11 s ltJvdtJ(J .\~Mtn:,t t h~ -\c~ . . 
o ir\ uppli ct'.111t/,:i1 .cu '. ,1~d .:11 \.! r ,11 :: , , ~I11d r.n-..•ulQ ll S wt1HJ 1 -:1rc bilfO! l d 

thu tr'llt11. 

5. 

concoct'(:d on(~. 



State vs. Ajay @ Golu 
FIR No. 18874/20 
PS Gandhi Nagar 

07.06.2021 
An application is taken up through Cisco Webex. 

Present: Ld. APP for the State through VC. 
Sh. Rampal Singh, Ld. Counsel for accused/ applicant. 

An application U/Sec. 437 Cr.P.C. for the release of the accused Ajay @ 

Golu is moved by his Counsel. 

Reply filed by the 10. 
Both the sides are heard on the application. 

Considering the following : 
1. that the accused is formally arrested while being in custody in some other case; 

2. that the accused is of around 21 years of age; 
3. that the case property has already been recovered and co accused has also been 

apprehended; 
4. that, in view of spread of Corona Virus, the Court is of considered opinion that the trial · 

of the case would take time and it would not be appropriate to keep the accused further 

behind the bars till the conclusion of the trial. Hence, the application in hands stands 

allowed. 
The accused is directed to be released on bail on furnishing of his personal 

bond in a sum of Rs. 10,000/- with two sureties of like amount. Accused be released after 

verification of his address by the 10. It is further directed that the accused shall not tamper 

with or try to influence the prosecution witnesses in any manner after his release. 

Copy of the order be given dasti on request. 

Application is disposed oft accordingly. 

(ANSHUI.'.. MEHTA) 
MM (East)/KKD/Delhi/07 .06.2021 



State vs. Shahid @ Ballu 
FIR No. 283/20 
PS Gandhi Nagar 

07.06.2021 
An application is taken up through Cisco Webex. 

Present : Ld. APP for the State through VC. 

Ld. LAC Mohd. lmran for accused. 
This is an application for releasing the accused on personal bond. 

Report filed by the 10. 
As per the report, the sister of the accused is residing at the given 

address. It is submitted by Id. LAC that he has contacted the sister of the 

accused and she has submitted that she is ready and willing to stand as a 

surety for the accused. Further, it is submitted by Id. LAC that considering the 

poor financial status of accused and his sister, the amount of the BB may be 

reduced. 
Considering the submissions and the reply filed by the 10, court is not 

inclined to release the accused just on personal bond. However, considering 

the submission of Ld. LAC the bail amount is reduced from 20,000 to Rs. 

10,000/-. Application stands disposed off. 

Copy of this order be given dasti. 

(ANSHU MEHTA) 
MM (East)/KKD/Delhi/07 .06.2021 



State vs. Mohit 
FIR No. 48/17 
PS Gandhi Nagar 

07.06.2021 

An application is taken up through Cisco Webex. 

Present: Ld. APP for the State through VC. 

Ld. Counsel for accused. 

Ld. Counsel for applicant wishes to withdraw the present 

application. Hence in view of the submission, the present application is 

dismissed as withdrawn. Copy of this order b ~ n dasti. 

(ANSH L MEHTA) 
MM (East)/K D/Delhi/07.06.2021 


